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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 623/2025
IN THE MATTER OF:
SUO MOTO

News Item titled “Govt’s efforts to tap KSPCB funds set to hit legal hurdle”
appearing in The Deccan Herald dated 23.11.2025

REPLY ON BEHALF OF RESPONDENT NO. 15, MADHYA PRADESH
POLLUTION CONTROL BOARD (MPPCB) IN COMPLIANCE OF ORDER
DATED 03.12.2025

1. That, Hon’ble NGT issued following instructions on dated 03.12.2025 in the
matter of OA 623/2025 (PB) of News Item titled “Govt’s efforts to tap KSPCB
funds set to hit legal hurdle” appearing in The Deccan Herald dated 23.11.2025:

“ 4. The news item highlights Tribunal’s orders which prohibits diversion of

funds from Pollution Control Board and to be used only for those purpose

relating to specified used.

5. The news item also indicates that this is an indication of larger problem
across the country and attempts are being made to divert funds for development
works which have to be taken up by other statutory bodies. This raises concern
because on the one hand, the PCBs are not allowed to fill vacancies to perform
their tasks, which have increased multifold over the last few years. On the other
hand, their funds are sought for works not covered by the Air Act or Water Act,
the two laws that govern the PCBs......
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9. Issue notice to the above respondents for filing their response/reply by way of
affidavit at least one week before the next date of hearing. If any respondent
directly files the reply without routing it through his advocate then the said

respondent will remain virtually present to assist the Tribunal.”

That the Hon'ble Tribunal had arrayed the Madhya Pradesh Pollution Control
Board (hereinafter referred to as "MPPCB") as respondent No. 16 in the present

casce.

2. That with regard to the issues raised in the order dated 03.12.2025 of the Hon’ble
Tribunal, it is humbly submitted on behalf of the MPPCB as under : -

2.1The Board has never, at any point in time, extended any loan, grant, or
financial assistance of any nature whatsoever to the Government of Madhya

Pradesh or to any of its departments, agencies, or instrumentalities.

2.2The Board does not receive any establishment grant from the Government
of Madhya Pradesh. All establishment and administrative expenses are met
through the Board’s own financial resources, reflecting its financial self-

sufficiency.

2.3No grants have been received from the State Government during the last
four financial years, commencing from 2022-23, under the head of

environmental activities, programmes, or strengthening initiatives.
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2.41In the effective performance of its statutory responsibilities, the Board
proactively implements environmental projects, undertakes technical and
scientific studies, and conducts public awareness programmes aimed at
advancing environmental protection and promoting sustainable

development.

2.5In furtherance of its statutory mandate under the Water (Prevention and
Control of Pollution) Act, 1974 and the Air (Prevention and Control of
Pollution) Act, 1981, the Board has, in previous financial years, incurred
expenditure on environmental protection and improvement projects. These
projects, implemented through designated Government Departments and
Agencies (such as EPCO and Municipal Bodies), fall under the "Project for
Environmental Protection and Improvement" (Water—Air Quality
Conservation). It is respectfully emphasized that all such expenditure has
been directed exclusively towards environmental protection activities
within the State of Madhya Pradesh. The year-wise details of such
expenditure are as follows:, Government of Madhya Pradesh. The

expenditure incurred year-wise is as follows:

Year Amount (in Rupees)
2022-23 5,61,84,500.00
2023-24 26,52,95,038.00
2024-25 5,43,20,000.00
2025-26 7,61,50,000.00

The financial year-wise details of the expenditure incurred in Environmental

Protection Activities as per Letter No. 409 MP PCB dated 17.02.2026 is filed
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herewith and marked as Annexure R/15-1. This includes the amount remitted
to different implementing agencies for undertaking works for protection and

improvement of environment within the State of Madhya Pradesh.

3. That, it is humbly submitted before the Hon’ble Tribunal that MPPCB utilizes
its funds strictly and exclusively for activities pertaining to environmental
protection, pollution abatement, and improvement of the quality of environment,
in accordance with the functions enumerated under Section 17 of the Water
(Prevention and Control of Pollution) Act, 1974 and Section 17 of the Air
(Prevention and Control of Pollution) Act, 1981. It is categorically submitted
that no part of the Board's funds has been diverted or utilized for any purpose
extraneous to or beyond the scope of these statutory functions. All expenditures
are incurred in furtherance of the Board's mandate to prevent, control, and abate
environmental pollution and to promote the cleanliness of streams and wells, as
well as to improve the quality of air within the State of Madhya Pradesh. Thus,
it is submitted that the funds are used for environmental upgradation in
compliance of functions entrusted to the Board under Water (Prevention and
Control of Pollution) Act, 1974 and Air (Prevention and Control of Pollution)
Act, 1981.

4. That, the Hon'ble Tribunal may kindly be pleased to take the reply on record.

5. That the Madhya Pradesh Pollution Control Board is duty bound to further comply
with any other direction/directions issued by this Hon’ble Tribunal. The Board
reserves its right to file additional reply if required and so directed by this Hon’ble

Tribunal.
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6. That, an affidavit in support of the present reply is filed.

SUBMITTED BY (MP.PCB)
THROUGH COUNSEL
RAGHAV SHARMA
ADVOCATE
B-5/202, SAFDARJUNG ENCLAVE,
Date: 20.02.2026 NEW DELHI - 110029
Place: New Ddhi Ph: (+91) 8527066461

Email: raghav@srcolegal.in
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BEFORE NATION
PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION 623/2025
IN THE MATTER OF:

Reg. No.-MP-09/01/39/ ] =

;  vheafo3y

Suo Moto (News Item titled “Govt’s efforts to tap KSPCB funds
set to hit legal hurdle” appearing in The Deccan Herald dated

23.11.2025)

AFFIDAVIT

1. Shriniwas Dwivedi , S/o Late Shri. Aniruddh Prasad Dwivedi, Regional Officer,
MPPCB Regional Office Bhopal, and Officer-in-Charge, Age: 61 Years, office at
E-5 Arera Colony, Paryawaran Parisar, Regional Office, Madhya Pradesh
Pollution Control Board, Bhopal do hereby solemnly affirm on oath as under:

1. That I am Officer in Charge for Madhya Pradesh Pollution Control Board in
the present matter, and am fully conversant with the facts of the case and

hence competent to swear on this affidavit.

2. That I am filing a reply in the aforementioned matter before the Hon’ble
Tribunal, the contents of the Reply are true and correct and no material fact

is concealed or suppressed.

3. I swear that this declaration is true, that it conceals nothing, and that no part

of it is false.

VERIFICATION

.) u éﬁa(l

DEPQNENT 1

......

I Shriniwas Dwivedi, deponent above named do hereby verify that the contents of
para 1to 3 are true to my personal knowledge and belief, Signed and verified on

20.02.2026 at Bhopal (MP)
SIGNATURE ATTESTED

SWO
'DENT’TY BY ME
bk Jhudsaglae
Name RAINI TELANG
Address _AJA.AII-ML‘-Q- NOTARY & ADVOCATE
144, Malviya Nagar Bhopal M.P.Indla
Signature cﬁ—';r VRTINS R

2 0 FEB 202

el
/‘

DEPONENT

éﬂ":ﬂﬂ YR
AW wEe s ae
M
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Symbol Annexure-1
G20
Madhya Pradesh Pollution Control Board
Paryavaran Parisar E-5 Arera Colony, Bhopal
(0755) 2464428, 2466191 Fax: (0755) 2463742 e-mail: itmppcb@rediffmail.com
S.No./2109/ Accounts/P.C.B./2026 Bhopal, Date: 17/2/2026
To,
Regional Officer,
Regional Office,
Madhya Pradesh Pollution Control Board,
Paryavaran Parisar E-5 Arera Colony,
Bhopal (M.P.), SEAL
*R.O.M.P.P.CB *
Received ..........
333
Date 20/02/2016
BHOPAL

Subject:- Hon'ble National Green Tribunal, Bhopal Bench Regarding Case No.-623/2025 (PB)
(News Item titled "Govt's efforts to tap KSPCB funds set to hit legal hurdle
appearing in The Deccan Herald dated 23.11.2025").

Reference Letter No.- Regional Office, Bhopal letter No.1078, dated-04/02/2026

In the context of the above-mentioned subject, clear information has not been sought in
the case under your referenced letter. However, information related to the case from the
accounts records 1is presented in the form of an enclosure in the brief.
Enclosure:- As above.

Sd/-

(Abhishek Singh)

Sd/-

Finance Officer

Madhya Pradesh Pollution Control Board
Bhopal

AE/C
Durga-2026
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Madhya Pradesh Pollution Control Board
Paryavaran Parisar, E-5, Arera Colony, Bhopal
(0755) 2464428, 2466191 Fax: (0755) 2463742 e-mail: itmppcb@rediffmail.com
G20

HIXd 2023 INDIA

e Regional Office Bhopal Letter No. 107, dated-04/02/2026

e Subject:- Hon'ble N.G.T. passed Order dated-03/12/2025

¢ The information regarding the subject is as follows:-

(1) No loan of any kind has been given by the Board to the Madhya Pradesh State
Government or any of its agencies.

(2) The Board does not receive any grant from the Madhya Pradesh State Government
under the establishment head. The Board makes payments for establishment and
administrative heads from its own financial resources.

(3) No grant has been received from the State Government for the last four years from
2022-23 under the head of environmental activities and programs and strengthening.

(4) The Board conducts environmental projects, studies, and public awareness programs
in the discharge of its duties under the Water-Air Act.

(5) In addition to this, for the past years, under the project for water-air quality
conservation, environmental protection and improvement, expenditure has been
incurred year-wise as follows under the external financing arrangement for carrying out
work through government departments and agencies under the Madhya Pradesh
Government. The information for which is attached.

Year Amount (in Rupees)

2022-23 5,61,84,500.00

2023-24 26,52,95,038.00

2024-25 5,43,20,000.00

2025-26 7,61,50,000.00

Durga-2026

Sd/- Stamp
(Sharad Kumar Sharma)

Section Officer (Finance)
Madhya Pradesh Pollution Control Board
Bhopal
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Madhya Pradesh Pollution Control Board
Paryavaran Parisar, E-5, Arera Colony, Bhopal
[tem: Water Conservation, Air Quality Monitoring, Environment,

Study Projects Year 2025-26 Details of release in the year 2025-26 :-

Nodal Officer . Sanctioned
S.N . . Project Cost . Released
Name of Agency/Project for which amount was released (Amount ) Amount (in )
0. (in Lakh Rs.) Amount (in Rs.)
Transfer) Lakh Rs.)
For environmental conservation and improvement. For the 200.00
scheme of construction of a dam to stop the water of the Director, L
01 200.00 Third installment|  1,00,00,000.00
Tumbad river in Suwasra Assembly, Village-Suthi, Teh. EPCO, Bhopal SO:/r Hstalimen T
Sitamau, Mandsaur. °
Four Cultural Forests: 630.00
1. Shri Ram Van, Chitrakoot-Satna, 157.50
2. Mahakal Van, Ujjain, 136.50 irect (5 percent
irector
02 |3. Dr. Shyama Prasad Mukherjee Park, Bhopal 157.50 EPCO Bhonal amount Rs. 561 50 6,61,50,000.00
, Bhopa
4. Virasat Van, Khajuraho-Chhatarpur- 210.00 Pa% 31.50 lakh) to
For the project year 2025-26, an amount of Rs. 661.50 lakh EPCO for
(including 05 percent PFMS charge) has been released. PEMS.
Total:| 7,61,50,000.00
Sd/- Sd/-

Mohd. Aslam Abbasi
Data Entry Operator Board Bhopal

Senior Accountant
M.P. Pollution Control Board Bhopal
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Madhya Pradesh Pollution Control Board, Bhopal

Paryavaran Parisar, E-5, Arera Colony, Bhopal-462016
Item: Water Conservation, Air Quality Monitoring, Environment, Study Projects Year 2024-25
Details of release in the year 2024-25 :-

10

Budget Provision Amount Rs. 25.00 Crore

Nodal
Officer |Project Cost Sanctioned Amount Released
S.No. Name of Agency/Project to which amount was released |(Amount| (in Lakh . Amount
Transfer|  Rs.) (in Lakh Rs.) (in Lakh Rs.)
)
: 200.00
Director Second Installment
01 For Shri Ram Van Chitrakoot, District Satna. EPCO |200.00 50% 100.00
Bhopal
Rs.
57,62,500.00
0 Amount given to the Municipal Commissioner, Dewas through [R.O. 115.25 Second Installment 5762
the Environment Forest Municipal Corporation, Dewas. Ujjain ' 50%|"
Rs.
: 200.00
Director Second Installment
03 For Dr. Shyam Prasad Mukherjee Park, Bhopal. EPCO 200.00 50% 100.00
Bhopal
Rs.
: 200.00
Director Second Installment
04  |For the project on the land of Vikram University, Ujjain. EPCO [200.00 50% 100.00
Bhopal

Rs.
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Nodal
Officer |Project Cost Sanctioned Amount Released
S.No. Name of Agency/Project to which amount was released |(Amount| (in Lakh (in Lakh Rs.) . Amount
Transfer Rs.) (in Lakh Rs.)
)
: 70,19,000.00
. : o Director
05 For Bada Talab, Village Ghasoi, Suwasra, District Mandsaur, epco 171 14 15,38,500.00 85 57
Environmental Conservation and Upgradation Scheme. Bhopal Third Installment
Remaining Amount
For the scheme of construction of a dam to stop the water of Director 200.00
Tumbad river in Suwasra Assembly, Village- Suthi, Teh. Second Installment
06 . . . EPCO |200.00 50.00
Sitamau, Mandsaur for environmental conservation and Bhopal 25%
improvement. Rs.
Director, 200
07 For date palm trees / Khajuraho in the Municipal Council area. |[EPCO  [200.00 Second Installment  [50.00
Bhopal 25% Rs.
Total|5,43,20,000.00
Sd/- Sd/-

Mohd. Aslam Abbasi Sd/-

Data Entry Operator Board Bhopal

Senior Accountant

M.P. Pollution Control Board Bhopal
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Madhya Pradesh Pollution Control Board, Bhopal

Paryavaran Parisar, E-5, Arera Colony, Bhopal-462016Paryavaran Parisar, E-5, Arera Colony, Bhopal-462016

[tem: Water Conservation, Air Quality Monitoring, Environment, Study Projects Year 2023-24
Details of amount released in the year 2023-24 :-
Budget Provision Amount Rs. 25.00 Crore

Nodal Officer Project Approved Released
S.No.| Name of Agency/Project for which amount was released (Amount Cost (in | Amount (in | Amount (in
Transfer) Lakh Rs.) | Lakh Rs.) Lakh Rs.)

Executive

01 For Sitamau and Garoth, District Mandsaur 001/002/003/004 Director, EPCO 241.71 200.00 197.01
and 006/2023 Lakh
Bhopal
) . Executive
0 For Sitamau and Garoth, District Mandsaur 005/008/009 and Director, EPCO 196.12 200.00 196.12
010/2023 Bhopal Lakh

Director, EPCO | 1265.25

03 |For date palm trees in the Nagar Parishad area, Khajuraho. Bhopal Lakh 200.00 100.00

04 |For Shriram Van Chitrakoot, District Satna. Director, EPCO | 1253.81 200.00 100.00
Bhopal Lakh

05 | For Dr. Shyam Prasad Mukherjee Park, Bhopal. Director, EPCO | 2610.79 200.00 100.00

Bhopal Lakh
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Nodal Officer Project Approved Released
S.No.| Name of Agency/Project for which amount was released (Amount Cost (in | Amount (in | Amount (in
Transfer) Lakh Rs.) | Lakh Rs.) Lakh Rs.)
) ) ) ) . Director, EPCO | 1587.40
06 |For the project on the land of Vikram University, Ujjain. Bhopal Lakh 200.00 100.00
: C : : : 126.62
07 |For Joint Studies Singrauli Area Project, with AIIMS Bhopal. AIIMS Bhopal Lakh 126.62 126.62
0% To encourage Paryavaran Mitra in rural areas of M.P. - Given to | Director, EPCO 241.60
M.P. State Rural Livelihood Mission. Bhopal. '
841.60
. 0
To encourage Paryavaran Mitra in rural areas of M.P. - Given to | Director, EPCO | 2104.00 Note. 40% 11
09 o . 2104.00 installment
M.P. State Rural Livelithood Mission. Bhopal Lakh
841.60 dated
20.09.2023
10 For pond construction, trees and environmental improvement in | Director, EPCO 299 65 200.00 50.00
village Sothi in Sitamau development block. Bhopal. ' 25% '
Total : 3680.77 2,652.92
Sd/- Sd/-

Mohd. Aslam Abbasi
Data Entry Operator Board Bhopal

Senior Accountant
M.P. Pollution Control Board Bhopal
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Madhya Pradesh Pollution Control Board, Bhopal
Paryavaran Parisar, E-5, Arera Colony, Bhopal-462016

The details of the amount released in the year 2022-23 are as follows:-

14

S.N Nodal Officer Am;lill:i Rs.
Name of Agency/Project for which amount was released (Amount
0. Transfer) Installment
(50%)
: : : : : Executive
01 ﬁl\ﬁ(rionn;ental Protection Scheme for Water Bodies, Bada Talab, Ghasoi, Sevasara, Dist. Director- 70,19,000.00
andsau EPCO Bhopal
: : : : : Executive
02 1]il/}wl:lonmental Protection Scheme for Water Bodies, Bada Talab, Ghasoi, Sevasara, Dist. Director- 15,38.500.00
andsaur EPCO Bhopal
03 Env1_rqnment Forest., amount given to Municipal Commissioner Dewas through R.0. Ujjain 57.62.500.00
Municipal Corporation Dewas.
04 | To Environment Forest Municipal Corporation Indore R.O. Indore 88,50,000.00
. .. : R.O. Bhopal
05 | To Environment Forest Municipal Corporation Bhopal 50 percent 17.74,000.00
(50 percent amount released)
payment
. .. : R.O. Bhopal
06 To Environment Forest Municipal Corporation Bhopal 100 percent 17.74.,000.0
(100 percent amount released)
payment
07 | To Municipal Corporation Ujjain R.O. Ujjain 94,66,500.00
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S.N Nodal Officer Am;lill:i Rs.
Name of Agency/Project for which amount was released (Amount
0. Transfer) Installment
(50%)

Environment Park on Airport Road

08
Municipal Corporation Bhopal R.O. Bhopal 1,00,00,000.00

09 Environment Park Adampur Chhawni R.O. Bhopal 1,00,00,000.00

Municipal Corporation Bhopal.

5,61,84,500.00

Note :- Except for the Regional Office Bhopal, in the year 2022-23, only the first installment of 50 percent has been released to the

Municipal Corporations of Indore, Dewas, and Ujjain, whereas Bhopal has been given 100 percent of the amount. This amount has been

transferred through the respective regional offices.

Sd/-

Mohd. Aslam Abbasi Sd/-
Data Entry Operator Board Bhopal

s

/[Ture tfansl ated copy//

Sd/-

Senior Accountant
M.P. Pollution Control Board Bhopal
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ANNEXURE R/15-1

- vafaeor afdere €5 siver wrorel sure e
(0755 2464428, 2466191 Fax: (0755) 2463742 e-mail: itmppcb@rediffmail.com
BAd Uog awnmEl/2026 airared, featiab: 17 (2 2> )1,
ufd,
S st
&si srfer,

FEYRY WUl foriarr @ig,
wIiaRer TRIR $-5 3R FicilEl,
e (@F@oW0),

- e o eRa afew due d@ @ gE
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Raghvendra singh
Typewritten Text
ANNEXURE R/15-1
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(0755 2464428, 2466191 Fax: (0755) 2463742 e-mail: itmppcb@rediffmail.com

3@

o &I HATAT MUTT BT U BaATb-1078 &eAid-04/02/2026
o JUT:— AT UASHE. br urfsa 3meer feeid-03/12/2025
o Ruyideld SedR feeegar & -

(1) 918 gRT HATYSY AT RIS Ud IFBG! [ft Uoledd! @bl feft off R
& Blg RO fel [T IR Bl

(2) @€ @ FAFURY o AT A fHAT off UBR @ e @aUen Fe &
U el alarl a8 gRI WY B (A IFATEE] A AT Ud gt
AT HT AT AT FAT B

(3) wafawfiy wfafafs vd arRimar denr Jedlewor si@ & forg ar aul
2022-23 F FRAT &F IoT o= A e UId @l g3 B |

(4) a8 wia-arg sifaferd & sigold smue wdaal & frous & gafarefta
UloidT, SIS, GIGioThddl BRI Hdleld Hidl & |

(5) sa offaRag faord auf F Sa-arg JoaaT AerT 3ideld  Welae
TTaRofl JReT0T Ud JUR 3idold ATUI oMAS 3idefd omAdIT fatmer
Ud Uil Ad @ we 8 @ed fda Uiuer @aver & deq avdR
feraargar @ [ar) et SeeRt a2

qu AfeT (FaT H)
2022-23 5,61,84,500.00
2023-24 26,52,95,038.00
2024-25 5,43,20,000.00
2025-26 7,61,50,000.00

e

(e FAR < harad Kumar Sharma |

STHTIT ection Officer (Fin?nce) ,
YT YUl R & Pgiistion Control Boare
- N > e Ehopal

Durga-2026
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Office - SRCO <office@srcolegal.in>

Advance Service of Reply filed on behalf of Respondent No. 16 (MP.PCB) in OA 623
of 2025

1 message
Office - SRCO <office@srcolegal.in> Fri, Feb 20, 2026 at 9:13 PM

To: pcp.cpcb@gov.in, thiru.cpcb@nic.in
Cc: Raghav Sharma <raghav@srcolegal.in>, Jaskirat Singh <jaskirat@srcolegal.in>, choudhary.ak@042gmail.com

Respected Sir/Ma'am,

PFA herewith and advance copy of the reply filed on behalf of Respondent No.16 (MP.PCB) in OA bearing no. 623 of
2025 pending adjudication before the Principal Bench of National Green Tribunal.

You are requested to acknowledge the receipt of the same

Salvador Raghav & Co.
Ph. No.: (+91)-9823120280; (+91)-8527066461
Address: Basement, B-5 /202, Safdarjung Enclave, New Delhi - 110029

CONFIDENTIALITY: This e-mail is intended only for the person or entity to which it is addressed and may contain
information that is privileged, confidential or otherwise protected from disclosure. Dissemination, distribution or copying of
this e-mail or the information herein by anyone other than the intended recipient, or an employee or agent responsible for
delivering the message to the intended recipient, is prohibited. If you have received this e-mail in error, please notify the
sender by replying to this e-mail and destroy the original message and all copies.

&) Reply of MP PCB in OA 623 of 2025.pdf
4619K
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